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[¥  is  hereby  nQtifi€d  that  Advocate  Chambers  Of  Cat€goryHj  &
CategcSry~ll      are     avallable     far     aHStment     to     a"gihl€     Senior
Advocates/Advocates  as   per  Rajaftthan   High   Court   Principe}   Seat
Advocatfs'   Chambers  {Alfotment   and   G€cupancy)   Rules,   2019   at
Rajasthan High Court Building at   halamand, Jedhpur. License Fee for
Category-i   is   Rs.   2000/-  anci   for  Cat@g®ny-H  `r§  Rs.   250/-  for  each
licensee   and   Scavenging   Charges   for   the   common   facilities   for
Category~l  is Rsr 1500 per  mc2nth  and for Category-il  is  Rs.  8cO/~  per
month for a chamber.

Applicatic*ns       are       invifeti       frerm       the       eligihig       Senior
Advocates/Advecateg,  who  are  menbErs  of  Rajasthan  Hieh  Cc5uft
Advocates' Assti€iation or Rajasthan High €Qurt Lawyers' Association,
who regularly practice in  Rajasthen  Hish Cord at Jedhpur and reside
in  Jedhpur,  for  the  allotment  pf €hanber5  at  Hish  Court  Building,
Jodhpur.

Appltcat§on  form     rescrifegd  in  the  Rules  may  be  down]oarfed
from the website {www.hcrai,in} of Rajafthan  High Court. The eligible
Senior Advocate/Advocate may sukemi¥ toy hand {haFdcapy} duly filled
appifcation  fc¥rm  as  per  Rules  for  a"®tment  of the  chamber  in  the

prescribed form A and 8 respectiv€!y along with application fee of Rs+
500/~ in the ¢ffice of Registrar General, Jodhpur, The application fee
shall  be paid fey pay order or demand  draft, payable in favour of `the
Registrar General,  Rajas¥han  High  Court, Jadhpur,  7lfag jasf der*g for
receipt Of appii€a*ioms is 3a da¥§ from the dittttf af publ{catiott Of this
natice,

Note:   The   applications,   which   are   found   inSGmp!ete   and/of
without  requisite  documents  5hal!  fee  !iah§e  tea  be  rejected  without
any notice. The Registry wi}i not be responsifele for any postal delay.

By Orc!er

Rajasthan High Court
JOcihpur.



RAJASTHAN HIGH COURT, JODHPUR

NOTICE

Accts/BIdg./New RHC Adv. Chamber/ 1676 Date: 07 ` 03.2o26

Copy is forwarded to following for information and necessary action:-

1.   President, Raj.asthan High Court Advocates' Association, Jodhpur.
2.   President, Raj.asthan High Court Lawyers' Association, Jodhpur.
3.  Secretary, Rajasthan High Court Advocates' Association, Jodhpur.
4.   Secretary, Rajasthan High Court Lawyers' Association, Jodhpur.
5.    Notice Board.
6.    AOJ  (Computer  cell),  RHC,  Jodhpur to  upload  this  notice           on
official website.
7.  Cashier,  Rajasthan  High  Court,  Jodhpur  to  refund  the      security
deposits.
8.   Registrar  Classification  cum  Nodal  Officer,  Raj.asthan  High  Court,
Jodhpur.

E-`.--..-.ii
Raj.asthan High Court

Jodhpur.



BA±apTHAN__HGH.cOuRTPRINCHAijE4±
AplzQeATEs'cHAtwno_E_Rs__(ALLoiMLEL±±±gTQLc_c_up±

RULES, 2019

(As amended on 9.7.19)

1.       These Rules may be. called "Rajdsthan High. Court principal  Seat

.Advoc.ates'Chamb?rs.(Allotment.feOccupaney).Rules,2bi9;'.

2.       These Rules shall be applicable for the chambers at new High court

Building of the Principal Seat of Rajasthan High Cout at Jodhpur.

3.       Allotment   o.f  the   Chambers   shall   be   inade   by.a   Coinmittee
•constituted  by  the  Chief Justice  of. the  High. Court. and  all  such

• al.Iotmerits shall be subject to .approval of the Chief Justice.

4.       .The   Colnmi.ttee   to   be   constifu.te.d   by   the   Chief  Justice   shall

ccjmp.ris.e  of thre.e...sitting..Judges  of the .High  Court,  Pre.siden.t  of
..

Rajasthan.  High   Court   Advocates'   Association,   Jodhpur   and

President of Rajasthan High Court Lawyers' Association, Jodhpur.
•.The.  cafe.gory   wise.  allotment   .s.hall . be . made   to   Such  .Senio.r

Adro.cats;/Advocates oi the. Rajasthin.High Court. is are members

of Rajasthan High Coulf Advocates' Association or Rajasthan High
.

Court Lawy?r.S'  Association,  who  regulady pra.ctice..in Rajast.haft .

HighCoL}rfatJodhprandre.sidein.Jodhpjr.

ineChamberstobeallottedshallbeof.twocategorie;;

Category-I -chambers eaquarked .for d.esignated . Semi.or.Advocates;

Category-.II- chambers meant to. be allotted jointly fo four. eligible
• Advocates.                                                                                                      ..

7.     .  The. Chambe.rs. .of  the  Category-I. are  earriiarked  .for  individra.I.

allQtm6rit to .the  desigivated  S.enior Advi}c.ates,  who. h.ave  regular

ap.peirancebeforetheRajasthanHi.BhCourtatfodhpur;
•  i'rbvided th.at .if the number. of eligible .S.enior Advocates are more

than number  of Chamb.ers  o.f Cate.gory-I. available,  the  allotment.

shallbequnde:.keepi.ng.inviewitheirseniorityasseniorAdvo6ates.
•8.       The chambers.of the category-.II.shall be avaliable for allotment to

the Advocates having three years of regular practice in Rajasthan
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High  Court,  subject  however  to  condition  that  such  Advocate

should have institution of minimum 20 cases individually and not

jointly   as   an   associate   advocate   (which   shall   not   include
interlocutory/stay applicatio.ns} in preceding three years ending on.

last date of month preceding the date  of issue of notice  inviting

applications for allotment by the High Cout. The allotment shall be

made on the basis of seniority at the Bar, to be reckoned from dat:

of enrollment as an advocate with the State Bar Council, subject to

conditionofpossessingtherequiredriunberoffilingofcases.

Ark applicant having a Chamber in any court elsewhere in the State

of Rajasthan. shall not be allotted Chamber in the New Building of

High  Court  unless  he/she  furnishes  undertaking  to  the  Registrar

General, Rajasthan High Court,  Jodhpur to the effect that he/she

would surrender the existing Chamber within a period of 15 days of

the  allotinent  under  these  Rules.  On  failure  to  surrender,  the

allotment  of  Chamber  under  these  Rules  shall  stand  cancelled

automatically.

10.     The Registrar General of the REjastrfu High Court shall notify the

Chambers  available  for  allotment  by  a  notice  published  in  the

website of Rajasthan High Court. A copy of the notice shall also be

forwarded  to  the  Rajasthan  Hich  Court  Advocates'  Association

JodhpurandRajasthanHighCoutLawyer;'AssotiationJodhpur.

11.     The   eligible   Senior   Advocates/Advocates   shall   submit.  their

application  for  allotinent  of  the  Chambers  of  Category-I  and

Category-II to the Registrar General, Rajasthan High Court in the

prescribed form. A and 8  respectively, within the stipulated time
alongwith application fee a sum of Rs.500/-.  The application fee

shall  be. paid  by  pay  order/demand  draft  in  favour  of Registrar

General, Raj asthan Higiv Court.

12.     It will be open for the eligible 4dvo6ates to make an application for

allotment of Chambers Category-H in a group of four in prescribed

form 8. In such cases, the allotment of Chambers shall be .made

keeping in view the seniority of the members of such group. In the

•-2
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13.

14..

15.

event of an application by a single Advocate, he shall be allotted

Chamber with three other applicants.

The  applications  received  shall  be  scrutinized  by  the  Registrar

(Administration),  Rajasqan  High  Court,  Principal  Seat,  Jodhpur
and  the  list  of the  eligible  Advocates  shall  be published  in  the

website of Rajasthan REg|I Court.

The  Registrar  (Administration)  shall  submit  the  applications  for

consideration before the Committee, which after consideration of

the   applications   as   per   the   norms   laid   down,   shall   make

recommendation  for  allotment  of Chambers  of  Category-I  and

Category-II to the Chief Justic? and on approval being granted by

the Chief Justice, the Registrar General of Rajasthan High Cout

shall publish the list of th; Senior Advocates/Advocates, who are

allotted  the  Chambers.  The  category  of  the  Chamber  allotted

alongrith the  number of Chamber shall  be  specified  in the  list

published under the signature of the Registrar General. It is made
clear that the Chamber number shall be allotted preferably in order

®f seniority of the Senior Advocate/Advocate.

Upon allotment of the Chambers, the allottees shall have to deposit

for Chamber Category-I a sum of RI.2,00,000/- and for Chamber

Category-II `a  sum  of Rs.15,000/-  for  each  applicant  as  security

deposit, which shall be refuridable on termination of. allorfuent. in

the situations .speeified hereinafter.  The amount shall  be paid  by

pay order/demand draft in favour of Registrar General, Rajasthan
IIigh Court within  15  days  from the  date of publication of final

allotinent list. .The  amount deposited as  security  deposit  shall  be

kept in Fixed D'eposit  in  the Nationalized Bank in the  name  of

Registrar deneral, Rajasthan High Court. The Cnief Justice in his

discretion may authorise utilization of the interest accrued on the

Fixed  Deposit  for  maintenance  of  the  building  of  Advocates

Chambers.

Provided  that  the  advocates  presently  occupying  the  Chambers

constructed under the self financing scheme, gn their surrendering
• the exi.sting Chamber and handing over vacant possession thereof,
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shall   not   be.   liable. to   deposit   se,curity.  amount   pres.cribed   as

afoiesa'rd.

16.     The Chambers shall be allotted on n;n-transferable license bdsi.s.
.,

The lice.ns? fee for Chainbers CalegoryLI. payable monthly shall be

Rs.2,00.0/-.    For   Ch.ambers    Category-II.   license   .fee   shall    be

RI.1,0..00/-per moflth, paydble  @  Rs.250/-  by each  licensee.  The

aforesaid  license  fee  shall  be  exclusive  of electricity,  water and

common amenities charges and other charges, if any. The license

fee shall.. b.e subjec.t to revision by .the Chief Justice  fro.in time to
.,

•time.

17.     The allottee shall have no right to claim suspension of license fee in

whole or in p.art .for. any reason whals'oever.

18.     The  lice..rise  fee .a.nd  other..charges  sha.11  be  payable  also.for  the
•   pe.riod during whic.h the court remains.closed.   .

19.     The   individual   licensee   shall   take   separate   electricity   supply

connection from the concerned electricity company and shall pay

.  .the  electricity  crialges  regularly  as  per the  bill to  the  c;ngemed
• electricity company.

20.     In  addition to  the  license  fee, the  licensee  shall be  liable to  pay

Scavenging   charges   for   the   con}mon   fac..ilit.ies   for   Chatribers

21.

22..

Category-I,  a  suin  of  Rs.1500./-  per  m6nth  and  for  Chambers

Cate.gory-II, a sum .of Rs.8do/- per .month, which shall be liable to
.

be revised by.the Chief Justice from tiine to tiin.e..
•The  liben.se .fee  and other charges  spfcified as..aforesaid,  Sh.a.11  b;

.payab.leinadvancebytheSivepthriyof.eachmonth.incashorby
•,

pay .order/demand  draft  drawl  on  a  local  .bank.  in  favour  o.f
•Registrar Gen.e.ral, .Rajasthan High  Court.. It wil.I  be  o|]en for the

licensee to deposit the license fee and other charges every year in
•advari'ce.

The licensee to whom  a Chamber has  been allotted as  aforesaid

shall not use or cause or permit to be used the said Chamber in any

other..Wdy than .as ah Advocate Chamber.

•4..
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23.     The furnishing of the chambers shall be carried out by the licensee

at his own expense. No licensee in respect of a Chamber allotted

shall at any time during the cbntinuance of allotment carry out or

caused to be carried out any structural, additional or alteration in

the Chamber without consent in writing of the Chief Justice or his

nominee.

24.    No licensee shall transfer, assign or sub-let the chamber allotted to

him in favour of any other person; nor shall such licensee share the

ChamberwithanyotherAdvocateuriauthorisedly.

25.     The   licensee   shall   be   responsible.  for   proper   up-keep   and

maintenance  of the  Chamber in  accordance with Municipal  laws

and such directions as may be issued by .the Registrar General as

per instructions of the Chief Justice.
26.     No licensee shall. use his Chamber before 9 a.in. and after 8 p.in.

during day hours of the Court and before 7 a.in. and after 6.30 p.in.

during the moming hours.

27.     The Chambers shall be property of the Rajasthan High Cout and

shall remain completely under its control .

28.     The allotment shall be effective from the date on which chamber is

made. available for occupation pursuant to an order of allotment.

The possession  of the  Chain.ber shall  be handed  over only after

deposit  of the  security  deposit  and  the  advance  license .fee  and

proof of surrendering the  Chamber,  if allorfed  elsewhere.  If the
Chamber  is  not  occupied  within  a  period  of two  weeks  of the

allotinent, the same shall be deemed to be cancelled.

29.    The licensee sh;ll indemnify the Rajasthan High corn against any

loss or claim preferred against hiinther by third patties as a result of

acts/omission of licensee or his agents.

30.     The  allotment  made may  be  cancelled  at any time by the  Chief

Justice  on  breach  of  any  of  the  terms  and  conditions  of  the

license/conditions specifled in the letter of allotment issued under

these rules.

31.     The allotment shall terminate:



(a) on its cancellation by the Chief Justice; or

(b) on its surrender by the licensee concerned; or

(c) on licensee's ceasing to be a member of Rajasthan High Court
Advocates'  Association  or  Rajasthan  High  Court  I,awyers'

Association, as the case may be; or

(d)  on  licensee's  name  being removed  fr'om  the  roll  of the  Bar
Council; or

(e)  on  licensee  failing  to  deposit  license  fee  and/or  scavenging

charges for six months; or

(D  on the death of the licen.see; or

(g)  on  the  licensee  being  elevated  to  the  Bench  of the  High
Coufffsupreme Coulf.

Hovyever,  in case of joint allotment, the remaining a|lottees  shall

continue to  occupy the Chamber and the addition of the allottee

shall  be  made  in  accordance  with  the  allotment  procedure  laid

down as aforesaid.

32.     If the allotment is  cancelled or tinninated under these rule.s,  the

licensee,   heirs   of  the   deceased   licensee   or   other   occupants

occupying the Chamber shall vacate the Chamber within a period

of 30 days from th? date of cancellatiofi/temination of allotment, as

the case may be. and the occupation of such Chamber beyond the

period of 30 days will be treated as unauthorised occupatio.n and

penal/market  rent,  as  may be  fixed  from tirie  to  tim.e,  shall  be
charged apart from other- action for recovery 9f possession as per

applicable law.

33.     On  the  death  of  the  licensee,  the  Allotment.Committee  may

consider the  allotment  of Chamber  to  the  sons/daughters  o.f the

deceased licensee  subject to the  condition that he/she  fulfills the

eligibility conditions prescribed for allotment of the Chamber of the

concerned category.

34.     The Chief Justice may from time to time make such amendments

and addition to these rules, as may be necessay and expedient.



3.5.

3..6.

The.ChiefJu.sti.ce.may.,.forreasb..ns.toberecdrd.ed:.i.n.writing,relax

any    copditibn   or.   .copditi.ons   prescribed   .by   the.se   Rriles    in

appropriate cases..

If any question arises as to ihteapretation of these. rules, the decision

oftheChi6fJu.sti.c,es.hall..be.final.

•  By. Order.,

Res.istrar General ,



'F.Orm A

(Application form) .

HEffl+COURTOF_FtAJA_STHAn!,_.]oD±±±±±B

4ipl+Ic.ATIONFPR.AI±Qnn4ENTOF±4I)vapATEs_..cllArtyH±ELR
C.ATEGORY-I

1.'       Naine.of Advocate

2.       .Fa.ifei'sNaine

3.       Naine dfthe...SPo.die

4...       Address.:.(a).Present Address

®P.:rmanent.Addres;

(c)ContactNuriber

5.         Whether    t.he   .applicant    {s)     is/are
P6nriahe.nt i'eside.fit of .Jddhpur (if .y;s,
pl6ise enclcjse irp.ropriate.. pro6D

6.         Enroll.inerit  .n.umber   and   date   as   an
• Adv.dca.te .in. §tal.a Bar Counc.il:

.7.         En.rollmcht..  -n.umber      and      date      of
des..ighalidn as Sehior AdJ6cate.

•8.        Membership No..& Dat?.of Reg.isfrat.ion

In Ba.r Association .
•{.Pled.seencl6s.ethe.d.octim.entaryprpof).

9:       ..Whether.the  applicant  is  /ire  standing
•Counsel  to  a)iy  instituti.olt.  If ye.s,. give

details.

I.0        vyhether.the app.|icant is/a.re holding.any
c.hamper  i.n'  Subordinate  courts  /   . High
Codri. ih .{h.e. State  of Rajasthan.  I.f yes,

.  give detajl§.  .

11.       Tptal..number  of cases..(with  de.tails  in
which  appeared. :in' .cue. .Raj.  H'igh tourf
.Jodhprir  on .... S?half of the .part.ies(in  last
thieeyears).{§.eparafe5heet.be..6nclos;ed).

PHOTO

:      Office

Residen.ce

Mobile

`E mail

8.
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DECL.ARATIO.N

I, hereby declare that all the information stated above are true, complete and
correct as per my khowledge. If any information is found false, incoITect or
misleading, I shall heave no Claim for allothqut of chamber.

Place :-

Date :-

Applicant : s.. Sign.atule

Note.  The information furnished herein above has been
certified From the relevant records and found
true & correct.

President / Secretary
quigh Court Bar ASsociation, Jodhpur)

Registrar (Adrm.)
Raj . Hgh Court Jodhpur

9
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.`                                 `Eo,rm  B r

.  (Ap,pl^icatiot`n fo`fm3`    .

±±eE+Eo_u_RT9FR4+A±±±±;fry_J.dDHB±±B

4EEENI©BALLOTquoFffivo.CzquEsqllASggj±gEE'
<_€_ffT_EG.ORY±H`

1..       Naine ofJAdvocate.

2`.       Father'sNane`.'
a.

3...        Name,df the'.Sv`P^ckse`

:4.,       Addres^s':<€aJ}jresent``Ad'dess

.¥:

(,b)P efflianent tAd dre ss                   :
I?

{c)C`ontact N`umber

5.         Wh`ether    the    applican`t    (`S}   +is/are'        :
•Perman`ent   te§i'deint   of`  Jad.hpur  ,(.if`  -`

yes, please<enelose 'api?ropriafe pro®S       .`

6.        Enfolrignt  number  an'd  date  as  an       :
Adve,cats :in state B`ar a.ounc`il.

`7`..         Membership        RTQ`.        &       .Date.      `6`f    :.

kegistra`tion
ln Bar A§so`ci`a't.i'on

•Glease.encl,oseth,e'docnmentay'`pr®oD

Whether  th`p` applic,apt 'i§ `/are  standing    `.,:~

€o^un§.el  toy :Vinyy :ipst.itutiou:  <I.f-`yss,>  give'
defa`i.ls.

:i

.

•'   9.        Whether  `the  ,applicaflt  is/ae  kqldihg    ;

any  .chamber  `iri  ,Subordinate  cot]   s  /
`High`^C`o'uft``.i;ri`theStateofREjasthap`.Ylf+`

yes,€>g`.iv\edeiairs.
i

I:0`.      Tbtal nqu'ber of cases; (with det.ails)  in'
•  .   wh^ich ajapeared in,,the:` Rrij,. High €out

Jo,dh`pur on, beha`If o`f `the j}.aties(ip 1'ast

e¥c9]:seiy)ea`r§)     (Separate^    sheet¢    be

Qfflce

`:,R€sidenc.a   -.    -{

^Mobile`  v`         -

.E mail

:      v{ait)a.' For `f2effi'¢ner/ APplicairtz4APpella`n'tj

?{^b}``±8i^..'re§p6fldefitl'`N`oniApp`licarfe,i

10



ELL4.RATIQ_¥
`

I,hereby`decfarethat`alltheiqformati'on`statedabove`#`e``'tgivebcomplete`and
cdneStaspernyknowledge.If`anyinSrmaS',onisfoundfalse,inct6irect`,dr
misleed'ing, I §haH Hay6 np ``,C1.ain^fo`r a`llotment o^f. chamber.,    .  't

P1.aoe :I

Date ;:,-.

Appl`icands 'S ignature

Note.  The informat:ion furnished he`re`ih ab`ove h`as been
ceriiffed.,From  `the `r{elevandf re`co`rds  and `fo`,und
tru`e `&/ +`correct.

.?

``

Pre`s¢i,dent`' ,/ S.``e cfet-ary`
'ffl'gh`Cdiirt:;Bir<Ausso¢`i.ativonS``Jo^dhpur)

i

v.

`Regi,S`tfat¢`{VAdr.}  .
Raj,..,,Hi:vgh:`C6,un`J`ochptry

1``1<




